
ABSTRACT OF THE PROCEEDINGS 

OF 'l'IIJ,; 

LA"\VS AND REGULATIONS 

Thursday, 
22nd October, 1885

Jan.-Dec., 1885

Vol. XXIV



ABSTRACT OF THE PROCEEDINGS 

ASS�;M HLEU FOR 'J'HE PURPOSE OP MAKING 

LAWS AND REGULATIONS 

1885

VOL. XXIV 

publishdl b!) thr' ;Jjntluirit!) of thr (![iobcm.ot <!5rnrrn1 

-,� 
CALCUTTA : 

�'J<'ICE OF 'l'Hl: SUl'ERINTI<:NDEN'l' OF GOVERNMlrn'l' l'RINTINO:, 1:1','D!A, 

. 1885



-AhIt1'Oct ofllle Proceedi"U' of. tllC (,'OUIICal oj the 00"61",0" General of .z"dia, 
aIBembled for t1~e pfl1'po.e of making LnrD' and Rcgulatioll.' utICler tAe 
profJi'f-0'" of the .dct of Parliamtmt 24 ~ 25 ric., cop. 67. 

The ~ouncil met at the V:ice~nal Lodgo, Simln, on Thursday. tbe 22nd Ooto. 
ber, ]885. 

PRE8ENT: 

Lieutenant-Genem! the TIon'bloT. F. WilSOll, C.D., C.I.B., 1'1'l'shUlIg. 
His Ex:cel1eJlcy the Commnncler.in-Chief, G.O.D., C.I.E. 
The Hon'ble O. p~ lIbert, C.I.E. 
~'he Hon'bla Sir S. O. Bayley, K.C.8.I., O.I.E. 
'1'h~ Hon'bIe 1.'. O. Hope, 0.8.1., O.I.E. 
'1'bo Hon'ble Sir A. Colvin,K.o.K.a., O.I.E. 
The Hon'ble W. W. Hunter, C.8.I., O.I.E., LL.D, 

MADRAS OIVIL OOURTS AOT, 1873, AMENDMENT DILL, 1886. 

The Hon'hle MR. ILDmRT moved thnt the Report of Ule Seleot Com. 
mittee OD the ]Un to amend the Maunls Civil Courts Act, 1878, be taken 
into considel'o,tion. HI:) sniu :-

"TlJis is n very small amending 13ill, which WWl IH'cIJllreu iu oruor, to give 
effect to some snggestions of the Mndras Government Ilnd tho High Court.. 
Dy the Bill, as .originally introduced the Local Government was elupowered 
to' confer Small Causo Court julisdiotion on District MuusiIs up to 0. peouniary 
limit of Rs. toO, Oonsidorable objection bas been taken to this l'rol'osnl, t\nd 
the Seleot Oommittee. have, on the rccommendntion of tlte Madt'l18 Government, 
reduced this pecuniary limit to Its. 200, nnd they ho.ve further proposed that 
it shall not be extended beyond the existing limit of Rs. liO exccpt on the re. 
commenda.tion of the High Oourt. 

er The only other alteration in tbe Dill to whiuh I need direct t(lO attcntiorJ 
of the Oouncil is tho introdur.tion of n IJrovisioll which pla<lOi tho power of 
suspending and removing ministerinl officcrs of subordinate COUl·ta under the 
the general control of the Higb Oourt. Und~r tho cxilltiug Jaw this powor is 
vested a.bsolutely nnu fin.'lIly in the J ndgcs of the suhordinate Court8; Ilud til(! 
Selec::t Committee Dgroo with tho Mndms Government, in tllinking that, in "rd6l' 
to glUl.rd ngn,inst tile possibilit.y or the rower bcin~ ~x()rci'\efl inn n ttrhitrllry 
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~nl er  oppqrtunity should be given to the o!n.cers of th~ e Courts to appeal 
.. ,gliinstthe decision of tho Judges of their Oourts to'the High 90Ul't. Accord. 
ingly"e . ha.ve llddedwords to the existing Act which ~ll provido this . 

. opportunity . 

. f. ~he only other a.mendments of the Bill are a.meudments of Do plll'11y 

teohnical charaoter,' and do not mll for .any exp~a nation  " .. 

. The Motion was put and ngrced to. 
. . 

, The Bon'ble 'Mr.l1bort also moved that the Bill, as amended, be p:lSsecl. 

The Motion was put and agreed to. 

l{AIMON DILL, 1885 .. 

The Bon'ble MIt. ILB:SRT, on behalf of tho Hon'ble Mr. Am{r Ali, also moved 
that the Bill rendering it permissive to the 'members of the" Maimon o inu~it  
.to deolarethemselves subject to Muho.mmadan Law and . Statement of Objects 
and ~a n  be published in the looa.l,ollicio.l Gazettes in English, and in suoh 
other languages as the. Looal Governments think .fit. 

'l'he Motion was put and agreed to. 

TRAMWAYS BILL, 1885. 

The Bon'bla MD.. llDERT also moved for lea.ve to introduce a Bill to faoi-· . 
litate the oonstruction and to regulate the working of Tramways. He said:-

II The intrOduotion of this ~ill has bee~ mnde necessary by the projected 
construotion of tramways in parts of India. beyond the reach of the IO.!'8.1 
legislatures. In 1883 a. peci~l Act was passed by this Counoil to authorise the 
making and to regulAt.e the working of tramways in Rangoon. Sinoe' then 
applications have been maae to the ~o ern ent of India. to sanction the 
conBtruction of tramwa.ys at Lahore a.nd A,mritsnr, and there' is reason to believe 
that similar applications will be made to us with respect to other large and 
populous t ~  It is obviously desirable to relieve the Legislative Depart-
ment from the necessity of preparing, and the Council from t.he necessity of. 
}lasaing. numllrous speoial Acts of this cbaractcr, nnd to loy down in general 
terms the princillics by whioh the construction and wOl'king of these tramways 
should be regulatcd. Accorllingly. a general Bill has 1100n prepared, which en-
ables Local Governments to make oruers authorising tho construction of tram-
ways, whicll presoribes tllEl conditions on which those orders mny be made, and 
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which rcgulutcs, in gcncrul tel'ms, the mode ill which 11':lIuwllYs are to bo 
worked and maintained when authorised. 

. . 
"1'he Bill is dro,\vn on. the lines of tho English Tram ways Act of 1870 and 

• • of the Provisiona.l Orders and Itllles ma.uo by the B'):u'tl of 'l'ratlo uude)' that 
. Statute. It extends, in the first in tt~nec  on:y to thoso It:1,rts of India 
wbich have no local legislAtures of their own, but it ennhl('s the Locnl 

Governments o~ other pa.rts of India to el.:tonu the Dill to theil' l'l'ovinces by 
notifica.tion in the Gazette. 

II I ought to add thll.t the Dill contnins 1\ provision ennhling the Local 
Gmrernmcnts, with the consent oltho owner and the local nutbol'itiebl. to extend 
a,ny pa.rt of the Act, with or witbllilt Uo lili~ at iou  to trilmlvaYIi already in 

exi~tence  

"It might. perhaps, be thonght. on glnncing nt the Dill, thnt it goes 
somewhat too much into details, llUt, if the most clnbol'ntc claU'30 of the measure· 

is carefully el{amined, it will be found that it merely indic.'\tes tho points for 
"llicb both Euglish and Indian eltl1erience has shown that it is usua.lly desir. 
ble to make provision. and thus it assists, instead of hampering, Local Gov. 
ernments in dealing with the vnrious circumstances which arise in different case. 
and ill different localities. 

fI I do not propose to carry the Dill to-day beyond the stage of introduc. 

tion, but. in order to give the Loca.l Goveruments the earliest possible oppor';' 
tlluity of making suggestions to the Select Committee, I propos0 to move that 
the Bill be published Ilt this stage in the local Gazettes," 

Tho Motion was put and agreed to. 

The HO,n'ble lb. ILBBRT also introduced tIle Dill. 

The Hon'ble lh .. ILBBRT also moved thnt tho Bill nnd Stn.temont of Objects 
and Re.-.sons bo pllblished in the loonl omcial Gazottes in EngUlIh, and iu sud. 

other langunges as the Local Governments think fit. 

The Motion was put and agreed to. 

The Council adjourned sine die. 

BIIILa. i J 
The :nt/, Oc/ober, 1885. 

D. FI1'ZPA'l.'RICK. 

Secrela'1lio the Govcrnment of India, 

.Lcgi81atifJc Dcp«rime,,'. 

G. C. D. rr ... Si .. II>.-Hv. OIG I •• /.1.-""'04>1.-"r.. 




